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(2014) 05 RAJ CK 0228

In the Rajasthan High Court

Case No : Civil Misc. Appeal No. 1022/2013

The Oriental Insurance Co. Ltd. APPELLANT

Vs

Lad Bai and Others RESPONDENT

Date of Decision : 05-05-2014

Acts Referred:
Motor Vehicles Act, 1988 — Section 173

Citation : (2014) 05 RAJ CK 0228

Hon'ble Judges : Prashant Kumar Agarwal, J

Bench : Single Bench

Advocate : Rohit Sharma, Advocate for the Appellant

Final Decision : Dismissed

Judgement

Prashant Kumar Agarwal, J.—The appellant-Insurance Company has preferred
this Civil Misc. Appeal u/s 173 of the Motor Vehicle Act, 1988 passed by Judge,
Motor Accidents Claims Tribunal, Chhabra (District Baran) in Claim Case No.
97/2010 whereby the Tribunal by allowing the claim petition filed by the
respondent-claimants has awarded a total amount of Rs. 8,88,400/- with interest
in an accident case in which one Shri Dharmraj died.

2. A perusal of award shows that the income of the deceased was assessed as
Rs. 3,600/- per month and looking to the age of the deceased at the time of
accident multiplier of 17 was applied.

3. On consideration of submissions made on behalf of the appellant and the
reasons recorded by the Tribunal in support of the award, I do not find any
illegality and perversity in it. I do not find that the amount awarded is in any
manner unreasonable or excessive.

4. Consequently, the appeal being meritless is, hereby, dismissed at the
admission stage itself. The stay application also stands dismissed.
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